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JUDGEMENT (ORAL)
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The grievance of the petitioners in this case is

that they have not been engaged as Lighting Assistant. The

direction of the Tribunal is that the petitioners should be

engaged if the vacancies exist in preference to juniops and

outsiders. In reply filed by the respondent, there is a

at present
positive statement to the effect that/there is no post of

Lighting Assistant against which the petitioners could be

accommodated. they have also clarified that the respondants

are not engaging Lighting Assistant, There is no good reason

to disbelieve the statement of the respondent. If there are

no vacancies, the question of engaging the petitioners does

not arise. Hence, ue see no good grounds in the contempt

petition. The rule is accordingly discharged.
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